
No 34/9/2014-Vig
Governmeni oflndio
Minislry of Low ond」 ustice

DepOrlmenl ofLeg。 I Affols

CIRCULAR

immediole/Reminder

Shosl面 Bhowcln′ New Delhi
Doled lhe 4'hAp百 ′2016

The [okpol ond Lokoyuklos Acl, 2013. Submission ol declorolion ol o3sels ond
llobililies by the public servonls.

ln continuo'tion to lhis Deporlmenl's eorlier Ckculor of even number doled
07.10.2015 on the obove mentioned subjecl, lhe undersigned is directed lo soy thol lhe
Government hos since nolified lhe Public Servonls (Furnishing of Informolion ond Annuol
Relurn of Assels ond Liobililies ond ihe limits for Exemption of Assels in Filing Returns) Rules,
20I 4 under the Lokpol ond Lokoyuklos Acf, 2013 on 14.07 .2014.

2. Every public servont is now required lo file declorotion, informotion or return, os
lhe cose moy be regording his/her ossets ond liobililies os on 3lt Morch every yeor. lo lhe
compelenl oulhority, on or before the 31, July, of lhol yeor.

3. Thus every public servonl is required lo file revised declorotions, informolion os
under: -

(i) The first relurn (os on ld Augusl,20l4) under the Lokpol Acl shoutd be filed on
or before the l5n'Apd|,2016;

(ii) The next onnuol re'turn under the the Lokpol ond Lokoyuktos Acl, 2013 for the
yeor ending 313r Morch, 2015 should be filed on or before l5rh Apdl,20l6; ond

{iii) The onnuol return under lhe lhe Lokpol ond Lokoyuktos Act. 2013 os on 3l'r
Morch 2016 should be filed on or before 3lir, July 20t6.

(iv) The onnuol relurn for subsequent yeors os on 3lsr Morch every yeor should be
filed on or before 3l't July of lhot yeor.

4. All the Officers/Off iciols ore, therefore, requested to downlood lhe prescribed
proformos from DOPT'S website (www.oersmin.oov.in), fill it up ond submil lhe returns to
Vig‖Once Un‖ before 151h Ap百 ′2016

(A.'
Deputy Secrelory to lhe Govl.秒

To
I ) All the Officers/Officiols/Sections in the Deportmenl ol Legot Affoirs. (All lhe

Officiols/Officers of CSS ond CSSS codre ore requested lo file the return ontine oi
cscms.nic.in ond submit o copy 10 lhis Deportmenl).

Copy olso lor slmilor ocllon lo: -
l) ln-chorge, Bronch Secretoroit, Kolkofo/Mumboi/Begolore/Chennoi
2) Regislrqr, ITAT, Mumboi.
3) Judiciol Section wilh lhe requesl lo obtoin such informolion in respect of Low

Officers ond keep it with lhem.



APPENDIX‐ I
I Rule 3(1)1

Remrn of Assets alld LiabШ ties on F缶離 AppOinttnent or as on the 31StMarch,20.… …
■

Onder Sec 44 ofthc L● kpdandLokan A∝,2013.)・

1.Nnme ofthe恥ublc servant in ttll.

(inЫoCkletteFSp

2.(a) Preseat public positioq held
(Designation, name and ad&ess
oforgaoisation)

(b) Service to which belougs
( if aplicable)

Declaration:

I hereby dcclare that thc rcm enclosed n.7neltt Fo螂 Ito Ⅳ are∞mplete,む鴎 and correct to

■o best ofmy howledgc and beu4 in repect ofinfolμ ation duc to be fm麗LI by nle undcr

■●provi蒟
“
ofsection 44 ofthc Lobaland L● kar」das Acち 2013.

Datc..… ……… .¨ ¨̈ ・̈ Signate...… ……………………

* In case of first appoin6cnt plcase hdicste datc of at pointu€ot.

Note l.This retum stell s6 ain particulars ofalt asscts and liabilities ofthe public servast eithcr

in his/her owD oarlte or in the tulmc of my other person- Thc rttut should include details in

reepect of assets/ liabilities of spouse aud depeodcnt childrcn as providcd in scction 44 (2) of the

bQal aod tokayrktas Aoq 2013.
(Sectioa aa(2):Aiublic se[:l snt sball, vithia a pedod of thirty days ftom th: date on which he

iutos ana iuixcriUes ah oalh or affirEation to eEtq upon his pffce, fumish to thc coqrPacnt

authority thc bforoatioa rclating to-
(a) rhc asscts of lshich he, his spouse and his dependeot cbildreu are, jointly or swerally,

owaers or bcncliciaries;
(E) his liabilitics and that ofhis spouse aad his dependent children.)

Noto 2. If a public scn ast is a mcEb€r of Hindu undivided Fmily with o-parcgar-y riStts i[
the properties of the family oither as a 'tr(arta' or as a meobcr, bc slould indicato ia thc retum ia

fori: fi". III the value of hir shur" io such property aid whcrc it is lot Possiblc to ioai"uq 99
cxact valuc of such share, its approximate vitue. Surtablc elElanatory trotcs may be adiled

whacvcr occessary.
Noto 3:- 'dependcnt chil&eo* means sons md daugbterr who havc no sepagte geans of. .
iailng ard are whoily dcperdent on thepublic servant for thcir livclihood. (Erylout'on below

Seaion 44(3) ofl.olq2al and Lokayukas Act, 2013)



AppEND:》←‖

FORMNo. I

Details of Public Servant, his/ her spouse and dependent chililren

r Add Elor€ rows, if[6css8ry.

Date............-.......... Si8mturc,....................

SL No. Namc Public Positio! hcl4 ifany
wtrcthcr rcnlrn
bciug filcd by

hidhcr. scD6ra&lv

1 self

Spousc

Depedent.l

4 Dcpcsd.ot-2

Depends!t-3



′
ｒ
●
′
′

′
′

′
′
，
′

′

of publio scrvaat/spousc/depeodent child:

to oypcrso! fi aotity
ilsludbg 6rE, coqaly, mls!
rtc" tnd olhar lccoivabbs AoE
dc$tqr md the aocuut
(rxc*,tirg two nooths bcsic
pay c &rpecs oaclaldq

(DctaiL of Mako, rogistatioo
uuobcr, ycar of prrrchasc

[Givc dctails of approxinatc weight
(phs c uiaus l0 gns. i! tcspcct of
gold rd precious slourq plll3 G Eirus

Aoy othcr 0s6sts [Givc dealle of uovablc asscts Dot clvqcd b (i) to
cbovcl

(E) FuEitue
O) Fixtrll6
(c) A0tiqu6
(d) PEhrioS!
(c) Elcstrodc equipmcqs
(0 Othcrs

[lndicatc thc dctails of an assct, ooly if the total qlIt at vstuc of !5y
prrtiqrlir assct in oy prticular catlgqry (Eg. nrraitura, fixnrlls,
dlcroqic cquipErcots, ctc,) cf,cccds two E@lhs' basic poy of R!, 1.00

Date

' Dco& of&!o.b h th. br"i8! B.!K!) to D. 8ir.o lcF r&ty.

" tavc3EadE abov! R!. 2 Llt! to bc rE?ost d iodivilujly, IlyaatB.ob bcbw Rr, Llir Day bo rGF tid bg6!a.
fnll ,lt|ra tcad lot b. rcvicd b a$6.qucd rlorlr ar tooS rt Do ocw coqo6i! iEE frd bc.o ac$lftd or no aridirg it@ trd bcln diQosad 06

dt ilg 6c rdcr,.r! Fr.";

Deccriptiou Remrrkr- lf rnv
Cast ald bank balansc:

〆

)“ IDsrEarca

Fixcd /Rccurri

Sharcs/Boa& :

Mutusl Fund(s) :

Pcotio! SchcEc/Providal Fund

Othlr ilvogtlratr, iirny i
■̈

(IVl

0

Gold;

9cf:

htcious ftfals sod preci(l.rs siqrcs:

Fsitc itrrDs:
,8rc apDroxjr!8tc t/als!).. t

(Vll



FORM NOoⅡ I

(e.go Lands,House,ShOps,otha B■ ld

Public his/her children
Descriptim

OfP叩呵
(Lndl
HoL」 口″
ShO/
hdunial
etc.〕

Prccisc
lcadon
(Nrno of
Dbtict,
Division,
Trluk ud
Village in
which thc
prcp€fy is
situatcd urd
algo ib
distinctivo
numbcr, ctc.)

Arca of land
(in casc of
lEDd rnd,
buildingr)

Nature Of
land in case

of londd
propn

Extcttat  of

in転 t
r nOtin name
oF    public

―
t, Statc

tn whose name

rclalonshぃ,ir
o■y  tO  the
publicsmnt

Date of
aoquicitioo

How acquirod (whettrcr
by purchoee mortgagc.
leasg inhcrihncc, glfl
or othetu,iec) and nrmc
urith deraite of
pcrtory'pasons from
whon acguirod
(address and
conocctioo of thc
Oovqrrmcnt scryanq if
uI, with fire
pcrsoorlcrstrs
corccrncd) (Plcasc soe
Notc I bclonr) aod cosl
ofacquisition.

Presqrt
value of tic
prop€rty
(lf exact
valuc not
tnown,
approx
value may
be
indicoted)

Total
annual
income
from thc
property

Rcrna‖

“

Date.

Signaturc.

皿 出 品 辮 臨 闇 棚 職 温」儡 岬LIttm躍認識 職磯楡 問忠 鷺J



二
　

　

／

／

``FORM No.Ⅳ

Statement OfDebts and OtherLiabilHes on frst acDOinment Or as On 313t MarCh。

20。…..                        .

Ｓ‐
．
、

Dcbor(Setfl
Sporscor
depcndcot
chil&cn)

Name aod addrcss of
Crcdito,r

N― OFdch/
1働醸サ and aЩmm …

1 2 3 4 5

SⅢ 熊 .………………………・
Norc 1: hdividual items ofrlq3s-nol exceeding two montbs basic pay (wherc applicabte) and Rs. 1.00lal& iu othercases aeed not be includcd.

Notc 2' Thc statemcnt sbould includo ririous loans mj adraaces (cxcceding thc value in Notc l) takeofrom bmts, conpaaieq financial institutions, cotraysatc covernmout ana from individuals...


